
35 OratAnsmars DECEMBER 9.1991 Oral Answers 36

waker sections. I am sure that the 
Government «vH take immadiate action to 
revive the KutirJyDii Scheme.

[E n g isli

Reeeivalk

*245. SHRI SYED  SH AH AB U O O K  
Wittwlt«nister Of WELFARE be pleased to 
state:

(a) the StalesAMon Tentories wMch 
have introduced reseivation in putiflc 
employmant;

(b) the brief particulais of the scheme 
afresenntlon,siaie«riseandUnionTerritoiy- 
wise;

(i^theramesorSlatasAJrrionTenllaries 
wfiich have not krtnxiuced any such scheme;

(d) whetherttwGowmtnerrt have drawn 
the attention of such StatesAJnionTentories 
to inlrDdDoe such scheme?

TH E  D E P U TY  M IN ISTER M  TH E  
M INISTRY O F  W ELFAR E (SHRIM ATI 
KJCAMALA KUMARI): (a) and (b). A  
sMameAt is W dontte  Table of the House.

« N I

<d) Inmgafdtoiaseivation'inseivioes 
for Socialy & Educational^ Baci(ward and 
Other Economically BadoMatdSedlORS the 
mailer is sub-judtee before the Supreme 
Court
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SHRI S Y EO  SHAHABUDDIN: Mr. 
Speaker, Sir, I regret to say that the 
information given in the reply is incomplete 
primarily because the social groups which 
have been included in various States under 
the ‘Other Badtward Class’ category have 
not been name.Thepointlam making isthat 
the Indian society, as you know, Mr. Speaker, 
is a plural and segmented society and there 
is no social group in the country, whateve/ 
may be the basis of Rs klentity, which does 
not have a backward soctton and whteh 
therefore, is not entitled to protection, 
protective discrimination and affirmative 
action under arttele 15(4) and 16(4)... 
{Interruptions).

MR. SPEAKER:Noyourpointisgettings 
submerged in the words.

SHRI SYED SHAHABUDDIN: I am just 
coming to the question. In some States, I 
find from the statement, the total of the 
resen/ation sometimes exceed 80 per cent 
as, for sample, in Tamil Nadu. The social 
groups which are not included are, therefore 
nwch more handicapped and, therefore, the 
Central scheme of ten per cent reservation 
for orhus does notcoverthe legitlmatedaim 
of those who are not included under the 
present total scheme of 59.S per cent.

Therefore, I wouki I9ce to know from the 
hon. Minister the basis of 10 per cent 
reservatton rather than any (rther figure 
whk:h he has introduced for the category 
“otheres*.

[Trmslatiorii

TH E  MINISTER O F  WELFARE (SHRI 
SITARAM KESRO: Sir. the lssu<i 10 per 
cent reservatton raised by the hon. Member 
win be decMed by taking into account the 
economicfactots. As regards reservatton In 
respect of othercasteswhoareeducatkMiaHy 
and socially backward, one of the criterion 
is, of course, economic. Besktos, castes is 
another criterion. Thus, ten per cent 
reservatton would be given on econoirfc

criterion. The States have t)een Issued 
instructtons to the effect that such cases will 
be deckled on economic criterion.

SHRI S Y E D  SHAH ABUD DIN; My 
questton was that you have provkled 59.5 
per cent reservation whereas the total 
percentage of these secttons of populatton 
is 74.5. For the remaining 26.5 per cent you 
have deckte to give 10 percent reservation. 
In that case what is the ratnnale of this ten 
percent? The hon. Minister has not replied 
to this part of the question.

SHRI SITARAM KESARI: So far as 
population is concerned, no criteria has 
been f ixed tHI date. Tlw  Mandal Commission 
has also assessed that the population of 
backward castes is 52%. According to you, 
minorities and S.Cs/S.Ts taken together 
constitute 74 percent of the total population 
and the remaining 26 per cent betong to 
other communities. So far as I understand, 
caste win not be a criterion for this 10 per 
cent reservation for the remaining 26 per 
cent population. As such, it has bran kept at 
10 per cent. This ten per cent is for aU 
communities inrespective of whether they 
betong to the upper community or the 
backward class. However, this facility win be 
givento aUthose who are living betow poverty 
line.

SHRISYEDSHAHABUDDIN: Even this 
answer is not satisfactory. I understand that 
this has been said merely to console the 
people.

lEi^Ksti

My secorid supplementary is this.

I have stated that there is no social 
group in the country whk:h does not have a 
backward segment Inthls sense, there is an 
Mentiflcable community into the country the 
Muslmcommunlty whkA has been regarded 
as backward educatkMially, economlcany 
and socially. In some States, it has been 
recognised as a backward dass under the 
meanbig oftheConstitutkm such as in Kerala. 
Karnataka and in Tamil Nac*u.
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. I would iike to know from the hon. 
Minister whether he proposesto recognised 
the Muslim community as a community as 
such as a backward class. He has already 
statedl^efore the House thatsome segments 
of the Muslim community are to t>enefit 
underthe 27 percent and also under the 10 
per cent resen^ation quota.

But my question is. does he propose to 
recognise the Muslim community, as such, 
as a backward class when it has already 
been so recognised in some States of the 
country.

[Translation]

SHRI SITARAM KESRI: The Muslim 
community as whole can't be recognised as 
backward.. .  (/nfem/pr^ns)Wewoukjnot 
consider any community backward on this 
ground whether they are Christians or 
Buddhists or people belonging to any other 
community. So. the economiccriterion covers 
only those castes In Muslims mentioned in 
the Mandal Commission. There is a provision 
for the Muslims in It and only these cases 
have been considered to be covered under 
this criterion by now. Like the high castes in 
Hindus, there are high castes in the Sikhs, 
the Sayyads. the pathans and the Muslims 
also. The provision tor reservation into the 
Constitution is for those who are socially, 
educationally and economically backward... 
{Interruptions)...

[EngSslii

SHRI SYED  SHAHABUDDiN; If In 
Kerala, they can be recognised as backward 
dass as such, then why cannot they be 
recognised as backward dass in other State 
also? (kitenupOons)

[Translattoiii

SHRI SITARAM KESRI: Mr. Speaker. 
Sir, I woukl like to state that all the States 
have directions to provide for a partfcular 
percentage of reservatton to backward 
classes. Under article 16(4) of the 
Constitution. It is their right. Asfaras Kerala,

Karnataka and Tamil Nadu are concerned, 
the backward classes there come under
their jurisdiction.....(Intemjptions).... Listen
to me what I am saying. Mr. Speaker, Sir, I 
seek you protection... [Interruptions).., We 
have no difference of opinion on the 
reservation Issue. I woukJ like to reply only 
this about the questnn asked by Syed 
Shahabuddin regarding minorities that there 
are socially and economteally backward 
people in minorities also. All the States have 
the dlrecttons to provide for reservation for 
the people betongingtobackwardclasses of 
the State under Article 16(4) as is provkled 
in Aftteie 15(4)... (Intenvpttons)

[English]

SH R IM A TI M AR AG ATH AM
CHANDRASEKHAR; May I know from the 
hon. Minister the existing t>acklog in the 
Central instituttons, banks and insurance 
and other organteatlons and if any steps are 
being taken to reduce the baddog and, if so, 
what is the result?

M R .'S P EA K ER : If you have this 
information, you can give it or you can send 
it in writing also.

[TranslaOoiH

SHRI SrTARAM KESRI: Mr. Speaker, 
Sir, as far as backk>g is concerned, I have 
requesledthe Ministry of Personneltosubmit 
complete list As farthe question of clearing 
the baddog is concemed... (IntBrrufXions)... 
it is expeded to be cleared by 31st of 
March.... (kitem ^ions)—

SHRI RAM VILAS PASW AN: Mr. 
Speaker, Sir, I want to ask a question from 
the hon. Minister in which senrk»s this 
reservation is not Implemented. According 
to the Government statistics, in judksary out 
of five hundred High Court Judges only nine 
judges belong to Scheduled Castes and 
Scheduled Trties. When late Shri R ^  
Gandhi was the Prime Ministers, he saM one 
good thing when we were taldng about 
Mandal Commission. He saM that unless we 
Implemented it In educattonal Instituttons,
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hoMrwouidilbeimplemaniadinGovemfnsfit 
jobs. I would ilw  to remind the Government 
that it «i«s  our commitment to provide 
leseraation fadily to the people belonging 
to Scheduled Castes and ScheduledTilbes 
in educational insfiiuHons, ^idiciaiy, armjr, 
Legislaiive Coundls and Ftajya Sabha I 
would Ice to ioiow from ttje hon. Minister 
whetherthe Government isoonsidering it or 
not.

SHRISITARAM  KESRI; Mr. Speaker. 
Sir, there are delays in clearing the 
leservtfion baddog. it is expected to be 
cleared t)y 31 St Maich and you want further 
commitments.....(Intem^iUons)

AN HON. MEMBER: It wiH take you 
twenty years more... {kitarruptioiKii...

SHRI SITARAM KESRf: He is right... 
{In terrup tions)... we do not avoid 
commUments. The reseivatkm granted to 
you is already taking a tong time to cover ail 
and even then you want another 
commitment.... {Interruptions)

lEngKslii

SHRI R ^  VILAS PASWAN: Sir. the 
hon. Minister has not repGed to by questkM).

MR. SPEAKER: The hon. Minister has 
replied to your questkxi.

SHRI RAM VHAS PASWAN: No. The 
hon. Minister has not lepBed.

MR. SPEAKER: The hon. Ministei's 
answer to your questkm is not positive.

(htorrupUon^

[TiansbtBorii

SHRI RAM V L A S  PASWAN: I woukl 
■w to  know frem the hon. Minister whether 
the GovemmenI is oonsklering to provide 
reservatipn in the seivtoes lhal m  not 
covered so far or not?

MR. SPEAKER: He has replied to iL

SHRI RAM VILAS PASW AN: Mr. 
Speaker, Sir. he has not replied to H... 
{Intemptions)...

lEngBsm

MR. SPEAKER: He has not saM ‘yes’.

SHRI RAM VILAS PASWAN: I have 
asked him But he has not taken it seriously. 
What has he saM?

MR.SPEAKER:Thatisadifferentthing. 
You wanted to know whether he is going to 
do it. He has not saM *yes'.

{Interrup^ns)

[TransliMorii

SH R IM A Ti K ESH A R C A I S O N A JI 
KSHIRSAGAR: Mr. Speaker, Sir, the number 
of backward vromen is the largest In the 
country. Has the Government any plan to 
provkJe at least 30 per cent job reservatnn 
for women?

SHRI SITARAM KESRI: Mr. Speaker. 
Sir, as far as the reservation for women is 
concerned, 27 percent and 10 percent are 
included automattealiy... {Interruptions)

MR. SPEAKER: You are doing wrong 
by speaking while sitting there. I am giving 
an opportunity to alL Doni do Kke that

{Interruption^

SHRI RABI RAY: Mr. Speaker, Sh-, as 
the hon. Mlnisterhas admitted it himself that 
there are delays in clearing backlog 
reseivatton though the Government of India 
has accepted the reservatipn polkqr in theory.
I level charge against the Government of 
India that it is avoMIng its implementatton. I 
wouMlketoknowfromthehon. Ministorthe 
names of States which are not fottowing the 
directk>nsgiventothemundertheprovisk>ns 
ofthe ConstKutton forthe implementatton. I 
would Hke to know from the hon. Minister 
whether it is a fact that the Administratton 
has become nwre efficient after provkfing
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leseivation to backwaid classes in four 
Stales of the South. Kmpbig in view the 
effidency.whetherGovemmentwouldtryto 
have a talc with the Chief Ministers to 
implement reservation where it has not been 
implemented to make the admlnisttation 
more efficient?

SHRISITARAM  KESRI: Mr. Speaker, 
Sir.thesuggestion madeby the hon. Memtwr 
is constructh«.. (/fntamyjtibns)

[EngBsfH

MR. SPEAKER: This is a sort of 
assurance given to you.

ITranslaUorU

SHRI RABI RAY:He has notmenttoned 
the names of those States.

SHRI SITARAM KESRI: I am telKng 
you-Arunachai Pradesh. Jammu and 
Kashmir, Manipur, Meghalaya, Mizoram, 
Nagaland, Orissa, SMdm,Tripuraand West 
Bengal {hlerruption^

MR. SPEAKER: As the time is short, 
you please sit down.

[Englbh]

SHRI ANBARASU ERA: I would Nke to 
pose a very veiy important questton. At 
present, the benefit of a certain percentage 
of reservatkm Is given to the Backward 
Class, Scheduled Castes and Scheduled 
Tribes etc. Buttheydonotgetemptoyment 
fora very k)ng time. The numberof roistered 
persons in the Emptoyment Exchange goes 
to some lakhs. But there are also some 
restrictkMistogetemptoyment. Forexampie, 
an age-Nmit of 25 years has been fixed for 
the general candklates; 35 years has been 
fixed for the Scheduled Castes and the 
Scheduled Tribes. I feel that these 
lestricttons have no meaning. Therefore, I 
wouM lice to know from the hon. Minister 
whether he is prepaiBdtoconsUerto abolish 
the age-restHctiontotaliyorto relax It becauM

it is veiy dHTicult to get empk)yment wlhin 
that perfcxl b^ore crossing the age-NmlL

[TranslaBaii

SHRI SITARAM KESRI: Mr. Spesriwr, 
Sir, there is no fact behind his apprehenston. 
Efforts are being made and that it wouM be 
done definRely. Resenratton has also been 
provMadtothe handicapped In the sodetyto 
make them capable. Our Govemment Is 
committed to it.

SHRI RAM NAGINA MISHRA: Mr. 
Speaker. Sir, hundreds of people have 
committed seK-immolatton' on reservatton 
issue. A  petitnn was filed in the Supreme 
Court and stay order was given for not 
implementing it I wouM lice to knowfromthe 
hon. Minister the deciston the Govemment 
of India has taken. There are reports that the 
reservatkm will be given to economlcaRy 
backward people in backward classes or 
other classes. WHI the reservatkm be given 
only to these people or wiii it tw given to the 
poor in high castes also? Are you 
contemplating to submft an affidavit in the 
Supreme Court afterthinking on these lines?

SHRI SITARAM KESRI: Mr. Speaker. 
Sir, the first priority wil be given to the poor 
among socialy and educationaily backward 
classes. If suitable candklates are not 
avalable. the benefits of resenraitkm wouki 
be given to people belonging to high caste 
people who are socially or educationally 
backwaid. The same prpvisnn is also there 
in 10 per cent reservatkm for economicaay. 
backwards.

W RITTEN ANSWERS T O  QUESTIONS 
[TranslattaH

Max-C-Dot Facility in uj|aln. Madhya 
Pradesh

*246. SHRISATYANARAYAN JATIYA: 
WHI the Minister of COMMUNrcATIONSbe 
pleased to state:




